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S .. .+ - (V.Ne Mehrotra)
_ Vice=Cheirman

List it on 6.10,97 for hearing oTlfCPA.
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. sine-cdie ©ill DB is constituted.
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6./ 745,99 ‘SHEi* 5. N, Mishra, the counsel for the applicant.

Upon hearing the le arned wunsel f or the ~ -
. petition, we direct that the show .cause notices be J

"““issued upon the respondents as to why contempt

proceedings be not intiated again@s‘t them. Show cause
reply may be filed within six weeks., Requisifes may ‘be
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filed within one week. Llst it on 2.8.99 for te aring -
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A ‘The Sr. Standing Counsel prays .for one ueak's(- .
560& 7( - time to'fiié .éhét.;‘cadée reply. Let it be listed on

o 5 g ‘79 -+ . 13.8.99 for hearjng on contempt.
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A 8/;?,,080.99 None for the applicant,

Shri v, MeKoSinha, the l=sarned SSC for the res-—l
pondents submits that the ower, dated 01,03,1996 of this
Tribunal, passed in Q.A. No,
g out,We, however,
i - Cause reply.

140/96 has since been carried
find no such as sertlon made in the show
The counsel could not even show us the reaaonéd
order which the respondentx was supposed to h
in pursuant« of the onder of this
No, 140/96,

ave passed,
5 Tribunal passed ih O«A,

In the ci ircumstance, we gjve another four
weeks time to the SSC to file Supplementary show cause
reply. Puteup again o 15.09,1999 for hearing on

rontempt,
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174/ 23.9.99. For want of tims, list it on 27.9.99 for
/ces/

v 18/28,09.99 None for the applicant.
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. hea J.ng on, contampt.

that the representation of the applicant dated 6th

. order dated, 2nd September, 1999,

vssc: for the- r@spondentu, this CCPA is dropped. The
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Shri V.M.KeSinha, SSC for the res ondents, }
- Leamed SSC for the r.esponde.nt‘s’zwhile draw ing
our attention to a supplementary affidavit, dated
10,09,1999 as also toa letter dated 02,09,1999

May, 1994, has since been disposed of by a reasoned

2. In the light of the submission made by the

supplementary affidavit filed today be kept im the
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~ Member(a) . , - Vice-Chairman




